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[Shri Bathi] 
Rules, 1965, published in 
Notification No. G.S.R 327 
dated 6th March, 1965. 

(ii) The Indian Civil Service Pro-
Vident Fund (Amendment) 
Rules, 1965, published in Noti-
fication No. G.S.R. 328 dated 
the 6th March, 1965. 

(iii) The Indian Civil Service 
(Non-European Members) 
Provident Fund (Amendment) 
Rules, 1965, published in Noti-
:flcation No G.S.R .. 329 dated 
the 6th March, 1965. 

(iv) The Secretary of State's Ser-
Vices (General Provident 
Fund) Amendment Rules, 
1965, published in Noti:flcation 
No. G.S.R. 330 dated the 6th 
March, 1965. 

[Placed in Library, see No. LT-
4105/65] . 

UNION PUBLIC SERVICE COMMISSION 
(EXEMPTION FROM CONSULTATION) 

AMENDMENT REGULATIONS 

The Deputy MInIster in the Ministry 
of Home Mairs (Shri L. N. Mlsbra): 
I beg to lay on the Table a copy of 
the Union Public Service Commission 
(Exemption from Consultation) 
Amendment Regulations, 1965 pub-
lished in Notification No. G.sl. 431 
dated the 20th Maroh. 1965, under 
clause (5) of article 320 of the Consti-
tution, tol'rether with an explanatory 
note. 

rPlaced in Library, see No. LT-
4106/65] . 

12'32 hrs. 

COMMlTTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

SIXTY-nRST REPORT 

Shrl S. V. Krlshnamoorthy Rao 
(Shimoga): I beg to present the Sixty-

first Report ot the Committee on Pri-
vate Members' Bills and Resolutions. 

12.321 hrs. 

PRESENTATION OF PETITION 
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12:321 hn. 

UNION TERRITORIES (DIRECT 
ELECTION TO THE HOUSE OF 

THE PEOPLE) BILL· 

The Minister 01 State in the Minis-
try of Home Mairs (Sbri Hathi): On 
hehaf of Shri Nanda, I beg to move 
for leave to introduce a Bill to proVide 
for direct election in certain Union 
territories for :fllUng the seats allotted 
to them in the House of the People 
and for matters connected therewith. 

Mr. Speaker: The question is: 

"That leave be granted to intro-
duce a Bill provide for direct 
election in certain Union territories 
for :fllling the seats allotted to 
them in tnte House of the People 
and for matters connected there-
with." 

The motion was adopted. 

Shri Hatb1: I introduce the Bill. 

12.33 hrs. 

DEMANDS FOR GRANTSt-contd. 
DEPARTMENT OF COMMUNICATIONS 

Mr. Speaker: The House wHl nOW 
take up discussion and voting on 

.Published in Gazette of India Extraordinary, Part II, sect'ion 2, 
dated 31-S-65. 

tMoved with the recommendation of the President. 




